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WAIVER OF SUBROGATION 
It is understood and agreed that this Insurance shall not be invalidated should the 
Insured waive, with Insurers' agreement, prior to loss or damage affected thereby any or 
all rights and recovery against any party for loss or damage to the property described 
herein, provided however, that the Insurers' rights of  recourse against any manufacturers 
and suppliers be maintained in force. It is specifically agreed to automatically waive rights 
of  recourse against contractors of  the Assured (and /or their subcontractors) during the 
policy period but only in respect of  the normal maintenance activities of  the Assured. 
Normal maintenance shall be deemed to include work during normal shutdowns and the 
Startup from normal shutdowns. 

  


